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Kithore Kr. Beher 	 . Applicant 
Vs 

Union of India & Ors ............... ..Respondents 

Order dated: 18.05.2011 

CORAM: 
Hp1i,] lrn CR aMemberAdj 

& 
Hon 'ble Shij A. 

Heard Mr. C. Rath, Ld. Sr. Counsel for the 

applicant and Mr. S. B. Jena, Ld, Counsel appearing for the 

Respond.ents-B.S.N.L., on whom a copy of this O.A. has 

thready been sewed. 

2 	The contention of the apphcant is that though 

he is supposed to 'be senior in terms of date of appointment 

as J.T.O.(Civil) from 08.05.1989 and conflimed in the same 

post w.e.f. 24.05.1991, his name does not find place 

Annexure-A16 i.e. letter of BSNL No. 2-21201 lJDv M(T: 

11) dated 06.04.2011, in which the corporate office 

letter to all the CGMT, B SNt seeking vigilance clearance of 

98 eligible persons. The applicant claims that some of his 

juniors for whom vigilance clearance has been sought for 

promotion to the Grade of SDE.(C), are also going to be 

considered in the DPC 



4 
5. 	 i'h Ld. Sr. Counsel for the applicant fairly 

submits that the applicant has not made any representation 

or application to the competent authority consequent to the 

letter of the corporate office dated 6.4 .20 11 wherein the 

name of the applicant has been excluded from being 

considered in the forthcoming DPC. He further submits that 

he is going to file a representation before the competent 

authority within, a weeks time and his prayer is that since 

the I)PC is going to take place very soon the decision on the 

representation, to be so filed, should be taken by the 

competent authority expeditiously. 

Hence, as agreed to by the Ld. Counsel for the 

parties and without going into the merit of the case, we 

direct Respondent No.2 to consider the representation, 

made, and give its decision regarding the seiiiorit 

of the applicant within a period of 30 days from thjL  

receipt of the representation. 

Meanwhile, we do not want to interfere in the 

process of selectionlDPC. if the semority position of the 

applicant after representation undergoes change then he .tnay 

be considered in the DPC subject to flulfihiment of other 

condihons. 
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O.A. is disposed of. 

7. 	Send copies of this order, along with copy of 

the O.A. to Respondent No.2 for compliance at the cost of 

the applicant. L.d. Sr. Counsel for the applicant undertakes to 

deposit the postal requisites for sending copy of this order, 

along with copy of the O.A.., to Respondent No.2 by 

tomorrow. 
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